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Date; 15,.3.1996^
RA No. 5/96 in OA No. 15z3/95

Present:!. Shri B.S.Mor, counsel

This review application has been filed by the

applicant in OA No. 1523/95 for review of the order

dated 20.11.1995 rejecting the ' application at the

admission stage itself on the ground that the order-

suffers from an error apparant on the face of 'it.

Learned counsel for tl'ie applicant drew our attention

towards concluding portion of the order dated 20.11.1995

wherein it has, been observed as follows:

/
/

"The applicant has^Z-biled in the physical endurance

test and he has not-'resorted to the provision of appeal

given to him and hence the respondents are not at fault

in this regard. In view of this submission, we do not

find any merit in this O.A. It is dismissed at the

admission stage dtself".

After referring to this part of the order, learned

counsel invited our attention tow^^s the circular dated

13.6.1995 wherein at paragraph 4 stated as follows:-

"No appeal for rejection in rase and high-long jump

shall lie".

1?^
We agree that wh:^^_Jnol ding that the-appl icant did

not resort to ^the remedy df filing an appeal without

adverting to the above quoted portion of the

instructions, the order suffers from an error apparant

on the face of it and that in the interest of justice

v3

the order reviewed and the matter may be heard

again on admission.
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we find t-haf—drlTST7Er"nias Tin Tnathici io-s-ttJTT ^in

passTTTj f]ie~o7cre7" hT~T:i°xe--&A- rejeet iri'g-lllxe—same. In ti ie

circumstances, the order of the Bencu passed on

'20.11.1995 is .reviewed and the original •application

shall "be restored to its original number and will be

listed for hearing on admission on' 11.4;'1996.
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